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The House reassembled after lunch at 
thirty-three minutes past two of the clock, 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU)  in  the  CHAIR. 
RESOLUTION REGARDING SETTING 

t P OF A CENTRAL CO- 
ORDINATING AGENCY FOR 
SPEEDY, EFFECTIVE AND 

PURPOSEFUL IMPLEMENTATION 
OF THE TWENTY POINT ECONOMIC 

PROGRAMME OF THE PRIME 
MINISTER.—contd. 

I III: VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Let us now resume the debate on 
Ae Resolution. Shri Viswanatha Menon. 

SHRI VISHWANATHA MENON (Ke-
rala) : Sir, after six months of emergency, 
now we are discussing the twenty point pro-
gramme. The Resolution has been brought 
forward by my learned friend on the other 
side with bona fide intentions. The emer-
gency was declared and at the same time 
this twenty point programme was also 
declared. But the framers of this twenty 
point programme had no idea of implement-
ing it. That is why, after six months, every 
speaker who spoke before me was 
complaining that nothing has been 
implemented. 

SHRI KAMESHWAR SINGH (Bihar) : 
You   did   not   hear the   speeches   
properly. 

SHRI VISWANATHA MENON : U you 
tool at the points mentioned in this pro-
gramme, you will see that almost all these 
points had been discussed even before in-
dependence by the Congress itself. For | 
instance, land legislation and excess lands 
were all discussed. They were only slogans 
for them. 

Even now it is only a slogan for them. 
Sir, at the time of the last general election, 
all  over India the slogan of garibi hatao 
was given and it has beert kept as a slogan : 

for the last five years or so. Now, the slogan 
of this 20-point programme has been 
brought. Sir, my humble submission is that l 
he only programme that is being imple-
mented in this country is the programme of 
repression. Even in today's papers you can 
see that the article relating to the fundamental 
rights of the citizens has been suspended. 
This is what is happening now. When Shri  
Sardesai  was speaking, he was 

complaining about the happenings all over I 
India. In my own State, where his own 
.comrade is the Chief Minister, the same  
thing is happening. There was a strike on a 
particular day in my State by the AITUC. i'he 
C h i e f  Minister there is the cornrade of Mi. 
Sardesai. In that there were .also workers 
belonging to the AITUC, the C ITU and 
other trade union organisations and they were 
arrested. Sir. everywhere repression has 
become the order of tile day. Not only that. 
We cannot even agitate these things in the 
courts. We cannot say anything about these 
things. Sir. I would like to quote an example. 

One MLA of the Kerala Assembl arrested 
and he was beaten up and he was put in the 
jail. He moved a petition before (he 
honourable High Court of Kerala. The 
Kerala High Court said. "We cannot go into 
the matter of detention. But this kind of 
maltreatment is very bad. if it has 
happened." So, the Court ordered, or gave 
the directive to the Government to conduct 
tin inquiry. The judgment was not given on 
the floor of the Court; it was given in the 
chamber. Nobody appeared for the person 
under detention. When that judgment was 
delivered in the chamber. When we got a 
copy of that judgment, the censorship came 
and we could not even publish that judgment 
of the Kerala High Court in our daily journal. 
So. repression has become the older of thd 
day. In the name of smashing the rightist 
forces, actually the attack is made by the 
Government on the working class. I was 
patiently hearing when the INTUC leader, 
Shri Bhagawati, was speaking the other day 
here pleading for the bonus to be paid to the 
workers. Who is benefited by the previous 
ordinance. The Capitalists. Actually, they 
have not taken any action against the big 
monopoly group. Have they taken any action 
against the big monopoly group'.' Have they 
taken any action against the multi-national 
corporations ? No: they have not taken any 
action against these people. But they have 
taken action against the working class and 
they have taken action against the people 
who ?te agitating for democratic rights. 
Nobody is there to question this. . . 
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THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : Mr. Menem, I think this point has 
already boon mentioned during the debate on 
the President's Address. Now, the subject 
before us is the 20-point economic 
programme and you have to speak on that. 

SHRI VISWANATHA MENON : Sir, I 
am speaking about the 20-point programme 
only. After all. Sir, what is the background of 
this 20-point programme ? I am making only 
relevant points. What is this 20-point 
economic programme for ? It is said that it is 
for the economic emancipation of the people 
and for the economic emancipation of the 
workers the basic thing is that thev should 
have taken action against the multi-national 
corporations and the big monopoly groups. 
Have they done it ? They have let them off. 
But they are taking action against the 
working class and are not giving them their 
bonus and are acting agaiast the trade union 
rights and other fundamental rights. So, Sir, 
this 20-point programme cannot be taken out 
of this context and discussed and it is impos-
sible to do so and if you try to do, you cannot 
deal with this programme properly. I say this 
because the slogan of 20-point programme is 
there only now. But most of the items in that 
were taken up and agitated by the Opposition 
during the last 28 years and there is nothing 
new in this 20-point economic programme. 

Actually, the framers also did not want it 
to be implemented. That's why, Sir, when 
you yourself were speaking you were com-
plaining about a lot of things. Mr. Sardesai 
was complaining about a lot of things, and 
others were complaining about a lot of 
things. My humble submission is that I have 
no illusion that these points have been put in 
for implementation. This programme is not 
for implementation. It is only a slogan to 
catch votes, otherwise if they were sincere in 
these issues, if the ruling parly was sincere in 
these issues, they would have taken action on 
the basic points. They have not done so. 
Even yesterday when the Prime Minister was 
speaking, I was hearing with all  attention.    
What  was her reply ? 

jShe said that they stand for mixed economy. 
Do you mean that mixed economy is the 
solution for a poor nation like India-saying 
that we are standing foi' mixed economy and 
we are not going to touch anybody ? Even 
after the declaration of emergency, the next 
statement that came from the Prime Minister 
was that there would not be any more 
nationalization. Are you going to argue that 
with all these declarations you are going to 
bring socialism in this country ? Actually, in 
the name of 20-point programme, in the 
name of emergency, in the name of fighting 
the right reaction, the fighC is put against 
the democratic forces, left forces and trade 
unions. My friend, Mr. Sardesai's party may 
have an illusion that these things some day 
will do some good to the workers. Bnt my 
humble submission is that these kinds of 
illusions the Congress Party has a tradition 
to create always, and to a certain cxteiv they 
were successful also; T am prepared io agree 
to it. Whenever election comes, some slogan 
will be put and the people will Hock behind 
that. After the election, the Congress will get 
majority. And who will get the benefits ? Big 
monopoly groups, multinational 
corporations, and so on. Sir. even by the 
latest agreement signed by Mr. Subramaninm 
in America who is going to be benefited ? Ts 
it not giving a clean chit to neocolonialism 
to get into our own country ? Sir, such is tho 
position. Simply saying that excess land has 
been taken. so many huts have been built, so 
manv buildings have been constructed, Ls 
not going to solve the problem, because even 
if excess land is taken it will not be dis-
tributed. My friend, Mr. Sardesai. was 
telling about the Bengal Government say-
ing that everything has been implemented. If 
yoti seriously want to do something for ooor 
and the ordinary man of this country, you 
can do it by first touching big monopoly 
groups, by touching multi-national cor-
porations. If you are not going to touch all 
these and simply go on, saying, "we are 
doing this and we are doing that", it will be 
only a political tamasha in this country. My 
humble submission, in the circumstances, is 
that  whenever people begin   to 
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agitate, whenever they want some trade union 
rights, there comes an Ordinance or something. 
For instance, in Kerala wc were to conduct a 
Civil Liberties Conference. We were not given 
permission. Comrade Namboodripad went to 
the High Court with a writ. The writ is 
pending. Now, today it has been published in 
papers (hat Article 19 has been suspended and 
some other Articles have also been suspended. 
What is then the remedy, Sir ? These things 
have to be agitated. 

Sir, I want to say a few words more about 
the prisoners or detenus who haw been 
detained. They are not brought before the 
court. According to law they cannot be 
brought before the court. No court can go into 
the merits and demerits. But you are not doing 
justice even to theii families. You are not 
paying a single pie as family allowance. You 
are not at all concerned how their families are 
being fed during these days. You want to 
pressurise their opinion by starving their 
families. This is what is actually happening. 1 
know many of you have gone to jain 
alongwith us during independence struggle. I 
want to ask you : Was this the treatment that 
was being meted out to you by the British 7 
You were being treated properly. Even in 1964 
when we were put in jail, we were treated 
better. But now we are being treated just like 
criminals. 

SHRI RANBIR SINGH (Haryana) : It is a 
big lie. 

SHRI Y1SWANATHA MENON : It is not 
a lie. You appoint a parliamentary committee 
to inquire into it. Except in Rajasthan, 
nowhere a single pie has been given as family 
allowance for the detenues. Tn Rajasthan also, 
it was given after the prisoners had gone on 
hunger strike. Is this the way you have to treat 
the opposition ? You have got majority. That 
does not mean that yoii can crush the 
minority. You have got majority in the 
Assemblies and Parliament. But we are 
prepared to face elections and you are not 
prepared to face   elections.     (Time  bell  
rings).    You 

 

have extended the life of the Parliament. 
You may extend the life of the Assemblies. 
In Kerala also, you have extended the life of 
the Assembly by another 6 months. Is this 
democracy ? Yesterday, Madam Prime 
Minister was try-ing to teach us what 
democracy is and all that. Is this democracy 
to crush the opposition ? There is a 
terminology in political science. It is called 
dictatorship. When we say that, you become 
angry. Somebody was trying to say that 
J.P.'s movement was mobocracy. If I may 
put a word for your democracy, it is not 
democracy, it is In-diracracy. If 1 say it. you 
don*t like that. You are not giving any 
chance to the opposition to say this in 
public. Let the public decide. Let us go to 
the public. {Time bell rings) Are you 
prepared to face elections after March ? 
You are not prepared to face even your own 
party elections. Both the elections have 
been postponed. Tha* is what I read in the 
newspapers from Chandigarh. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU)  : Your time is over. 

SHRI VISHWANATHA MENON : I am 
concluding. I do not want to take any more 
time. I would request that this kind of 
cancelling the fundamental rights must be 
stopped: 1 request that the prisoners who are 
in jail, the detenues who are in jail, must be 
treated like human beings. Thank  you,  Sir. 
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today which concerns itself with the dis-
cussion with regard to 20-point programme 
and the coordination of it within the whole 
country. Sir, it is very commendable th^l he 
as a member of the ruling party has brought 
in the subject but while moving the subject 
he also stuck to the same position of 
bringing into the chorus about emergency. It 
was not necessary because what he tried to 
establish when he started moving the 
Resolution was that but for the emergency 
any of these programmes could not have 
been brought up. He also brought in so 
many small excuses for the Congress 
Government which has been in this country 
for the last 27 years for not having brought 
in all these progressive changes. 

Before I go into the 20-point programme 
which I fully support and I am very happy to 
take part in the discussions with regard to 
that, but since he prefaced his speech with 
regard to emergency to do this, I would like 
to ask here, was it necessary for emergency 
to be brought in to bring in this item No. 12, 
i.e. raising the income-tax exemption limit 
from Rs. 6000 to Rs. 8000 ? {Interruptions). 
You listen to me for one minute. In this very 
House, cverytime the Finance Bill has come 
in for discussion, members from both sides, 
including Mr. Ranbir Singh, have said thai 
the limit should be raised from Rs. 6,000 to 
Rs. 10,000, but nothing was done. As soon 
as emergency was promulgated in the month 
of June, this was the first practical 
implementation of one of the* points of the 
20-point programme. What about the ether 
points ? And I would like to mention in 
passing, was it necessary that emergency 
should be here to have revision of 
agricultural wages under the Minimum 
Wages Act ? Every State) has a minimum 
wage legislation. Every three years that has 
to be revised and many states have done so. 
I am only trying to make out that my friend 
need not have gone into the chorus and 
blamed every one of us, that none of these 
things! could be implemented because either 
Shri Viswanatha Menon was there or some 
other opposition party was 

there, that they came in the way of imple-
mentation of all this programme. And to add 
to it, to my surprise, my friend Shri Ranbir 
Singh who generally confined himself 
mainly to agriculture, he also went on to say 
that the opposition came in the way of 
abolition of poverty. This is the big-j gest 
joke 1 have heard in this House for I the last 
so many years. Anyway, Sir, he made out a 
case for perpetual emergency, that if it is 
there everything will be all tight. 

Apart from that, I fully support this 20-
point programme and many people who are 
in the Opposition, representatives of many 
i.f whom are under detention, have said that 
that is a national programme. Even Mr. 
Goray went on to say that Shri Jaya-
prakash Narayan in his letter to the Prime 
Minister had said that these 20 points could 
be a national programme. I am happy that 
nobody has opposed this programme. So. as 
Mr. Ranbir Singh I am also an agriculturist. 
Of course, I have other plantation interest 
which is also part of agriculture. 
{Interruptions). Mr. Schamnad, why do you 
try to separate it ? With regard to increasing 
the agricultural production, I fully share his 
ideas. Now the crops this year have been 
better not because of inputs and other 
things but because of the weather 
conditions. The prices of fertilizers and 
pesticides which went up by about 300 per 
cent during the last two years have margi-
nally decreased. Where subsidies have been 
nrovided for the agricultural sector, the 
subsidy element, according to me, is very 
low. That is one point I would like to bring 
to the notice of my friend Mr. Gujral in the 
Planning Commission, that they should 
bestow a little more attention to see that a 
higher subsidy will be available with regard 
to the supply of fertilizers. Now, we were 
talking about mechanising agriculture and 
other things. To the tillci, let alone the 
tractor which costs Rs. 65,000 (along with 
equipment and other things it comes to Rs. 
80,000), the loan from the land 
development bank is available at 10 per 
cent interest. The loan rate of interest is so 
heavy that very few agriculturists can 
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(Shri LT. K. Lakshmana Gowda] afford 
it If you take a tiller, it costs Rs. 20,000. 1 
am told there is even Customs and Excise 
duty on these items. It' you want to 
mechanise agriculture, these must be 
available to the agriculturists at lower 
prices. 

Then take the question of supply of elec-
tricity. On paper it is stated that in such and 
such State every village is electrified. In 
my State there are a large of electrical 
units, but in actual working, supply of 
current for pumps and other things as w 
costly. And also the t a r i f f  villi regard to 
the irrigation pumps should be reviewed it 
is very necessary that you go into that 
question and see that sufficient inputs and 
all these means are made available to the 
agriculturists so that proper agricultural 
production is maintained. 

n if this year we are expecting agri-
cultural production to the tunc of 115 mil-
lion tonnes, there is no room for comp-
lacency. Even previously when ue had jjood 
crop, we have said that next year we will be 
able to export food grains, but we know 
what happened . subsequently. A United 
Nations expert has said that India being 
hugely an arid country, one or two more 
failures of monsoon might bring in famine 
conditions. We must be prepared for that. 
We must see that raoi'e undergorund water 
resources are found irrigation facilities are 
improved inputs are made evailable at very 
reasonable prices so that agricultural 
production is maintained. In view of the 
fact that many of the units after the land 
legislations have become uneconomic units, 
unless additional inputs are made available 
to them, they would not be able to produce 
enough. There has been such fragmentation 
in this country already by the normal 
divisions in the Hindu joint family—
partition took place for income-tax and so 
many other purposes, if my friend Mr. 
Gujral makes a study of it, he will ree to 
what extent uneconomic holdings have 
increased in this country, particularly in dry 
areas. And how we have to prevent it.    
(Interruption.)    That is my point. 

Unfortunately, in our erthusiasm for imple-
menting the land reforms, nobody looked 
into the question of the economic holdings 
when the ceilings were fixed. But that is a 
different matter. I have spoken about it   in   
the   previous  session. 

AN HON'HLl MEMBER : What about 
the agr icul tura l    price  fixation  ? 

SHRI U. K. I.AKSHMANA GOWDA : 
That is another point. Even today no-bv.Jy 
goes into the question of cost of production 
of these items. Half a Chief Ministers sit 
and decide the price. Somebody says Rs. 
S5. another says Rs. 75, and then some via 
media is found, but no cost of production 
study is made. That is a matter which the 
Planning Commission should take up in 
earnestness. 

Then I will come to certain other matters 
with regard to speedier implementation and 
distribution of surplus land. Sir. every State 
is unhappy with this state of affairs. My 
friend Mr. Surdesai said that certain steps 
have already been taken for distribution of 
surplus hind. Sir. I do not rely so much on 
the statistics which are provided to the 
government, Mr. Vice-Chairman. Sir. as 
you have also been in the Government in 
Andhra Pradesh, you know how statistics 
are collected. The Revenue Inspectors send 
some figures thai are collected by the 
tchsildars. These come lo the District 
Collector and then the State. Then you get 
the whole position, how much land has 
been brought under cultivation, and all that. 
There is as element of doubt or 
exaggeration in it. 

What 1 am trying to put forward here is, 
during the distribution of the surplus land, 
it is better to distribute it to an uneconomic 
holder and make it an economic unit 
instead of distributing il as half an acre and 
one fourth of an acre because according to 
the legislations in the different States, the 
land is to the landless. For all other things a 
man has to have some qualifications. But 
foi    land,   the   only   qualification   is   to   
be 
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given that he has to be a landless person. 
What happens ? If there are five acres at 
surplus land taken from somebody and if it 
is to be distributed to five people at the rate 
of one acre each, you will create five one-
acre uneconomic holdings. But if preference 
is given to one who is already an 
uneconomic holder, he becomes an 
economic holder in the area and it will 
definitely improve the set-up and the econo-
my of the village. This point I have made 
earlier, and I would like this to be looked 
into. Of course, for propaganda purposes, 
for electioneering purposes and others, (he 
distribution of land to the landless will be 
better. But in the genuine inteiest of im-
proving the economy of the village it is 
better to make the uneconomic holdings irtt~ 
economic holdings rather than create more 
uneconomic holdings. If the population is 
r(ore in the pore! areas, it should be siphon-
ed off into other productive purposes, ana 
not making them live at perpetually a sub-
sistence  level. 

Then I come to the question of bonded 
labour. It is surprising even after 27 years of 
Independence, we still have bonded labour. 
I do not know in what manner it exists. I am 
told that it exists in many places. This 
legislation is welcome. But one has to be 
very careful in implementing this because as 
the Mover of the Resolution has «aid, many 
malpractices have taken place. So, there is 
harassment to a person saying that you have 
got bonded labour. And the labourer is also 
harassed ; the employer is MISO harassed. 
And in the bargain the labourer will never 
get any other alternative employment. So, 
when this bonded laboui is abolished and 
when these people are made free, other 
avenues of employment rtiuts be made 
available to them, and it must be seen by the 
authorities that the bbourer is absorbed in 
some other avoca-uon. Otherwise, it will 
mean a great hardship for him. I never say 
that this bonded labour should continue ; it 
should have gone long ago. It is good] that a 
legislation is there. But the implementation 
should b: on that line. 

38 RSS/75-5 

Then about the liquidation of rural in-
debtedness, this is sought to be done by 
legislation. Merely passing a legislation doe^ 
rot help. We should see that the measuie 
really benefits the people. If wc say that a 
person who lends money to a person below 
a certain income, will not get it back, he will 
never lend. What will happen to the people. 
Where will that man get money from ? 
What is the alternative means provided ? If 
you go to the bank, they want security. In 
most of the villages you will not have such 
facilities. The banker will ask for surety. Let 
me give an example, Take an uneconomic 
holder. What does he do ? From the local 
shops he goes on borrowing, goes on getting 
whatever daily consumer goods he needs for 
a whole year. At the end of the year he 
clears up ttat account by giving his produce. 
So, now if the shopkeeper is barred from 
advancing the person money or giving 
goods, what is the other facility which is 
available ? S<>, it is very necessary thai a 
certain particular infrastructure is built so 
that when a private money-lender is barred 
from lending money, he must be in a 
position to get money from other 
institutions, from either a cooperative 
society or a bank. Otherwise, the purpose 
will not materialise. People will say it has 
been abolished but in actual practice, you 
will not find it. (Time-bell rings.) I have 
taken only  10 minutes. 

THE VICE-CHAIRMAN (SHRI V. B. 
RAJU) : You have taken 15 minutes. The  
clock  is correct. 

SHRI U. K. LAKSHMANA GOWDA : 1 
would request you to give me a few more 
minutes. 

Then there is socialisation of urban land 
and urbanisable land. Let me hope that this 
will see the light of day because as I have 
said earlier this ceiling on urban property 
has been biggest joke of the 20th century. 
Because there was a ceilin.i on agricultural 
land and agriculturists like, Mr. Ranbir 
Singh protested, they said, "All right,  there  
will  be  a  ceiling  on    urban 
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[Shri U. K. Lakshmana Gowda] property". 
It was a ceiling on urban property to start 
with. Then discussions took place.   I know 
the persuasive power of the urban people  
with the powers that he is more  than ours.  So 
'urban     property'  is dropped  and  'urban  
land'    is  introduced. Let me hope it comes in 
some way to help the growth of the economy 
and make space available for poorer people to 
build houses in urban areas. Otherwise, if 
there was any serious idea that big houses 
should be taken away—this has been talked of 
for the last six   years—buildings   worth   Rs.   
5     lakhs, Rs. 10 lakhs and Rs. 20 lakhs are 
continuing to come up, and even Ministers go 
to open them. If there is a hotel on a Rs. 5 
lakh building, Ministers go to open it. This 
ceiling on urban property has come to that 
stage !   And now it has come as 'ceiling on 
urban land'.    Let me  say  that    I  would 
speak  about it only when  it comes as a Bill. 
Let me hope that it will bring some benefit  to  
the  poorer sections. 

(Time bell lings.) 

THE  VICE-CHAIRMAN   (SHRI   V.   B. 
RAIU) :   All   points   you   cannot     cover. 

SHRI U. K. LAKSHMANA GOWDA : 
Again I would like to say that I am fully for 
the implementation of this programme. 

Before   I      conclude,   my   friend      Mr. 
Nagaraja Murthy has suggested that a co-
ordination committee is necessary. I think I am 
inclined to agree with him even though my 
friend, Mr. Ranbir Singh, said that the Planning 
Commission could do the job. I know   the   
Planning  Commission   is   there and that it has 
connection with the State Development  
Councils  as well.   But  I  do not know whether 
the Planning Commission has any  such  
committees  now  constituted to review the 
progress of the implementation of this 20-point 
programme. For that, 1 think a co-ordination 
committee should be appointed in addition to 
these smaller* rural committees which  you 
yourself mentioned   i while speaking on the 
subject, to see that   i the   actual  
implementation  takes  place   al   I the  village  
level  and  the  whole  thing   is   t 

co-ordinated at the centre and from State to 
State, and also to see that exaggerated 
statistics are not just provided for circulation 
but actual implementation takes place. I think 
it is very necessary and 1 fully support the 
Resolution. 

SHRI B. RACHAIAH (Karnataka) : Mr. V 
ice-Chairman, Sir, I thank you for calling n.e 
to speak on the Resolution moved bj Mr. 
Nagaraja Murthy. The Resolution urges upon 
the Government to constitute a    coordination 
committee, particularly    at    the Central 
level and at the State and    district levels. To 
this question, an answer has been partially 
given by Mr. Ranbir Singh, who has 
experience of handling the administration in a 
State Sir, from my little knowledge i also 
know that in the Planning Commi' »;ion, 
they have got a review  committee, they  have 
a  steering  committee and   task force 
committees  are  there.  They do  the job  of 
reviewing  how progress  has  been iiiade. 
But  here  the words  used  are  "foi speedy 
implementation".   That  means,   he wants 
the  close  association  of  the    non-officials, 
particularly   the      MPs  and   the MLAs and 
MLCs at the State level. Most ^r  the  States 
have  also  constituted  some committees   at 
the   State   level.   Even   at Uifc Central 
level, the Prime Minister, who is heading  the 
Planning  Commission  and also the 
admin'stration, has got some coordination 
committee   at     the  ministerial level. If Mr. 
Nagaraja Murthy's argumenl is  that the MPs 
have  to be  associated, i mink it is for the 
Government to see that nuch  of  the  MPs 
who  have  an  intimate knowledge of the 
rural  areas are associated with such a co-
ordination committee. 

Apart from that, one other objection 
laised by some of the hon. Members of Ihe 
opposition who participated in this debate 
was why emergency alone has been made 
ise of for bringing this twenty point pro-
gramme fot implementation, If you look 
itto the history of this nation or any other 
nation, you will see that it is only luring 
crises the poorer section get some-hing 
from the administration. Similarly, lie  
present  situation   has  accelerated  this 
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[ifogratrtme and for that alone 1 take this 
opportunity to thank the Prime Ministei and 
the Government for having come forward 
with this package of programmes fot the 
uplift of the poor sections of our society. 
Bven these programmes are met with lot of 
difficulties. Though many in the opposition 
outwardly pose themselves as -upporttrs of 
this programme, inwardly I have herd them 
speaking against some of these on the 
ground that they take away some of their 
privileges and rights. So they aic not 
wholeheartedly supporting the pro-?nimmc. 
Therefore I, request the Government to go 
ahead with the programme with firmness. 

So far as bringing down the prices is. 
.ucerned, naturally it depends on the internal 
production. This year has been favourable to 
us and we had timely and adequate rains and 
we have about 114 million tonnes of 
foodgrains in the kharif season. We should 
not be complacent about this because every 
alternate year we have drought conditions in 
one part or other of the country. This year 
also we had heavy Hoods; in some parts of 
the country causing considerable loss. Vast 
areas have to depend on rains and only very 
few areas are covered under irrigation 
facilities. Irrigation projects are not being 
executed speedily because of inter-State 
water disputes arising out of rivers which run 
between States. Now Government has 
thought of constituting a National Council 
for preparing plans for utilising those 
projects. f would urge that Government 
should give top priority to these projects. ]f 
only aftet independence) our national leaders 
had concentrated on chemical fertiliser 
factories and inigation projects instead of 
starting huge steel mills and other factories 
which consumed most of oun wealth, I think 
by this time we would have been a surplus 
country in foodgrains and would have even 
exported foodgrains. I would, therefore, 
appeal to the Government to complete all our 
irrigation projects, be it the Nagarjunasagar 
pio-ject or Cauvery project or Narmada or 
any other project and to start more and more 
fertiliser  factories.  More  and   more funds 
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have to be allotted to these projects so that 
jll the unutilised water can be stored and 
utilised. 

Sir, our concentration has been mostly on 
providing irrigation facilities in the areas 
which have got irrigation facilities. New 
seeds have been evolved of paddy and wheat 
and researches have been conducted well 
and I congratulate the people engaged in 
these researches. But, so far as the question 
of dry farming is concerned, good efforts 
have not been made at all. Unless we set 
apart and earmark a considerable amount for 
dry farming purposes and for research, I do 
not think we would be able to cope with the 
vast areas of this country to    come under 
the plough. 

Sir, I was speaking yesterday about the 
agricultural production. We have got a very 
favourable year and the prices are coming 
down. But, so far as the agricultural people 
are concerned, it is really alarming for them. 
On the one hand, we want to help the 
laboureres in the field and factories and, on 
the other1 hand, we want the prices also 
come down. In order to see that production 
goes on unhindered, we have to give some 
incentives also to the farmer who produces 
our foodgrains against the vagaries of nature. 
Therefore, the procurement prices is not the 
support price and it should be a little above 
that. When the prices are falling down, why 
should the farmer alone contribute to higher 
production ? There are other commodities, 
essential commodities, which the farmer and 
the rural people require like kerosene oil, 
cloth and such other things. But they are not 
supplied to the farmers at cheaper rates. Su, 
attempts have to be made to see that these 
ers?mial commodities also are made 
available to the population at cheaper rates. 
Nearly eighty percent of the rural population 
is suffering for want of these essential 
commodities and they have to pay a higher 
price for these commodities. Therefore, 
unless the Government makes efforts to 
provide these essential commodities at 
cheaper and reasonable" prices, the Govern-
ment cannot legitimately ask the farmers to 
give foodgrains at cheaper rates. 
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f Shri B. Rachaiah] 
Sir, my friend, Shri Lakshmana Gowda, 

mentioned about fertilizers. The cost of 
fertilizers was raised last year by 80 per cent. 
But the recent reduction was only 20 per 
cent. Again, if you want to import some 
machinery from other countries like tractors 
and power tillers, we have CO pay 54 per 
cent customs duty. Sir, after the land reforms 
have been started, we 'do not have many 
more big landlords. There are people who are 
holding only iess than 10 acres of irrigated 
land and they would require this machinery 
for the development of agriculture. 
Moreover, agricultural labour also will not be 
cheaper hereafter. Therefore, these things 
will have to be looked into by the 
Government when they think of production. 
Unless these inputs are given, we will not be 
able to achieve our targets and we will again 
depend upon other countries for imports. 

Sir, with regard to land ceiling, I would 
like to mention one thing. As you are aware, 
I was in charge of land records in the 
Karnataka Government. The updating of 
these land records has been delayed almost 
in every State and these States have noti 
been able to update these land records till 
now. Therefore, most of the disputes are 
only due to the records not being up-to-date. 
A directive has to be sent to all the State 
Governments to see that the land records are 
updated and are brought up-to-date. 

Then, Sir, with regard to the distribution of 
surplus lands and the distribution Df sites, 
each State has been trying its best to see that 
surplus land is distributed and for this 
purpose committees are being appointed. 
Landless people are getting house sites also. 
But the only suggestion made by my 
honourable friend was that the sites which 
are being distributed are not suitable for 
construction of houses. So, these people 
should be given sites which do not involve a 
heavy expenditure since the people are given 
only five hundred rupees or so for the 
construction of houses. Sir, I fully agree with 
him and I request him also to associate 
himself in his own district to see 

that the big landlords whose lands are 
proposed for giving- house-sites part with 
these. . . 

(Time bell rings.) 

Sir, 1 am a little slow. One more point that 
I want to stress is that the Government should 
see that workers are associated with 
management. If a worker is associated with 
the management by nomination in the 
management, that does not mean that the 
worker is associated with the industry. I have 
a feeling, Sir, that unless the worker is made 
a shareholder in the company or the industry, 
he cannot equally fight with the management. 
If one paisa contribution is taken from each 
worker every month out of his earning, then 
in course of years he will really become a 
shareholder in that particular industry or 
company and that money will be available for 
further development or for expansion of the 
industry. If such a stand is taken we will find 
that many of the workers will also have 
satisfaction that the company or industry or 
the factory belongs to him and he will not 
allow any excess expenditure or wasteful 
expenditure    or    any such   thing. 

Then I have to make one more suggestion 
so far as voluntary disclosures are concerned. 
I feel, Sir, that there is a large amount of 
money still concealed and wealth has not 
been disclosed. Sir, people may not agree 
with my views at this moment. If all the 
people are allowed to invest their concealed 
money, without being questioned as to 
wherefrom the money has come, then, I think 
we will be getting such money converted 
into white money. . . 

(Time bell rings.) 

Sir, last time when I was speaking, I had 
suggested that 8.4 per cent bonus, whether 
the industry makes profit or not, was not in 
the interest of the industry and in the interest 
of the workers also. Therefore, it has to be 
reduced. If the industry were to make profits, 
I have no objection if 20 per cent of these 
profits goes to workers. Then alone will a 
worker feel his duty towards the in- 
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dustry. Such an atmosphere is very essential, 
and also there will be no need for 
nationalization of any monopoly houses. . . . 
{Interruption). I have done it in my own 
humble way in the agricultural industry. 

Therefore, Sir, this Resolution has been 
brought by my friend, Mr. Nagaraja Mur-lhy, 
with a good intention of focussing the 
attention of the Government for speedy 
implementation of this programme for 
bringing about a social change and economic 
change speedily. 

SHRI N. H. KUMBHARE (Mate rastra) : 
Sir, I rose to support the Resolution 
suggesting that there should be a central 
coordinating agency for speedy, effective 
and purposeful implementation of the 20-
point economic programme of the Prime   
Minister. 

After the declaration of the Twenty Point 
Programme, the poor in the country feel that 
something substantial is coming in a big way. 
The poor of the country have an impression 
that now some substantial steps will be taken 
to give them some relief in some way. After 
the announcement of this Twenty Point 
Programme, I think there can be no doubt 
that the need of the day is to secure its 
effective implementation Therefore, the 
prime need is to set up a machinery by which 
it will be possible to see that the Twenty 
Point Programme is fully and faithfully 
implemented. As I said, Sir, the poor do 
carry the impression that they will get some 
relief in some way. No doubt, about 30 or 35 
per cent people in the country live below the 
poverty line. They do not get even a bare 
subsistence. They do not get even one square 
meal a day. Therefore, it is necessary to 
locate  and  identify the areas of proverty. 

According to me, there are three categories 
of persons who suffer on account of abject 
poverty. The first category is the marginal 
farmer. Even if he works hard, he does not 
get sufficient return from the land. The 
second category is the worker. Even if he 
works hard,  his wages  are so low 

that he does not get sufficient return and even 
wage of bare subsistence. The'third category 
is the worker who is unemployed. Therefore, 
we have to deal with these three categories of 
people. So far as the marginal or the small 
farmer is concerned, the time has come when 
we must give him substantial help. In this 
connection, I have to make a suggestion. 
Unless we provide them with some sort of 
irrigation facilities, their condition cannot 
improve. If a farmer has no well, the well 
should be dug at the cost of the Government. 
Therefore, my suggestion is that all the 
money that is recovered from the black-
marketeers, tax-evaders, smugglers and 
hoarders should constitute a separate fund 
and that separate [fund should be utilised to 
help the margi-I r.al farmer. Let there be a 
separate schemt drawn for them so that all the 
marginal farmers are given all the monetary 
help that is needed by them. If this is done, 
then the people will feel that the amount 
which was with the tax-evaders, smugglers, 
black-marketeers and hoarders has now come 
to the relief of the needy people and those 
needy people are the marginal farmers of the 
country. The other problem is that of 
workers. One of the points suggests that the 
labour should be given a fair deal by giving 
them increased wages. Only yesterday, I had 
pointed out that in spite of ihe announcement 
of the Prime Minister, all the State 
Governments have not taken steps to enhance 
the minimum wage and here comes the  need 
for co-ordination. 

No doubt, Mr. Vice-Chairman, Sir, you 
know very well that labour is a concurrent 
subject and the Central Government has the 
power to enact laws with regard to labour. 
When we see that some of the State 
Governments are reluctant to give a suitable 
wage to the workers, in that case my 
suggestion is, the Central Government 
should step in. The Central Government 
should itself notify a wage and that wage 
shall apply to every State. The problem is, 
what should be the wage ? This is the time 
when a worker must get a need-based 
minimum wage. And I have said yesterday 
that  unless you  give  a need-based   wage, 
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[Shri N, H. Kumbhare] it will not be 
possible for a worker to get ;t square meal a 
day. What should be the wage ? It will not be 
possible to give a higher rise ; it may be done 
in a phased way. To start with, the Central 
Government should play a more positive role 
bv fixing at least Rs. 6 as the wage so that a 
farmer, whether in the North or in the South, 
will get Rs. 6 per day as a minimum wage. 
But, in this connection, mv submission is that 
the problem of wages is not a problem of 
agricultural labour alone. There are in the 
country lakhs of tin-organised workers who 
are also not getting a reasonable wage rate. I 
can give an example of even Government 
Undertakings. 1 know of a case in the Air 
India. Probably, everyone of us goes to the 
Bombay Airport. There we see boys engaged 
in sweeping and cleaning the floors. They are 
not directly employed by the Air India. They 
are employed by the contractor. And how 
much do they get ? They get only Rs. 100 a 
month, for 30 days work. They do not get 
any leave. And there is a middleman who 
holds the contract from the Air India. 
Probably, he may be laJctrig Rs. 300 ; he 
pockets Rs. 200 and gives Rs. 100 to the 
worker. The nroblem is. when we speak of 
giving a fair deal to the worker, is it not the 
duty of the Government to ensure that a 
worker working with them—he is essentially 
working with the Air India, he is working 
under "the roof of the Air India—gets a fair 
wage ? He gets Rs. 100/-. We speak of a fair 
deal to the worker. In fact, the Government is 
supposed to be an ideal emnloyer. Whether a 
worker is employed directly or through a 
contractor, it is the duty of the Government 
to ensure that a person who is working for it. 
whether through the contractor or somebody 
else, is given a fair deal. Therefore. I am 
saying that it is not enough to fix the wages 
for agricultural labour. Now the time has 
came when we must go in for a national 
minimum wage. Let there be a will and 
determination on the part of the Government 
that whosoever works will not be subjected 
to exploitation, and   that  the  Government  
will   come   for- 

ward and gives him protection in the matter 
!ct wages.    If after 26 or 27 years of inde-J 
psndence,  if  wc cannot  protect a  worker 
from this exploitation, I  t h ink   this will  be 
treated as nothing but tall talk..   Therefore, 
the  duty  of  the  Go\ernment   is  to  locate ; 
where the  poverty is and see what should bo   
done   to   tackle   it.     Otherwise,   it  will lie 
only speaking in the air. Let the charity i 
begin    at     home.    Let    the    Government 
make of a declaration     that  whosoever is 1 
working for the Government, directly or in-
directly ,   through   a   contractor   or    
otherwise, will  not be paid less than this 
wage, j and  this can  be  ensured  only    
when     a j national   minimum     wage   is     
announced. You are only looking to one 
section, the agricultural   labour.    Yes.   that   
also   repre-j sents   a   substantial   number.    
If   they   are I given a  fair deal,  it  will  
create a climate. But  that   is  not  enough.   
Instead  of think-| ing   in   terms   of   
agricultural   labour,    1st me think in terms 
of other workers also, ; in terms of workers 
who toil and work. 

Therefore, my submission and suggestion 
is that it is high time that we must go in for 
a national minimum wage. I know Mr. A.P.   
Sharma   was   very   much   concerned 

With   the   Railway      employees   when   
the 
I Railway employees went on strike. But we 
all said; 'no, we will not give you any 
increase because there are workers who do 
not get even half of what you get.' Then. 
again, the Ra i lway  employees were alleging 
that government were giving so much to the 
staff of the L.I.C. and the Reserve Bank of 
India. The Government itself had made an 
announcement at that time that it will be 
their policy to rationalise the wage. I think a 
period of one year has passed   since   then   
but    the   Government 

j had not taken even a single step in that 
direction   in   spite  of  our  suggestions  
that 
j to begin with at least a fair deal may be 
given to those who are the lowest paid or   
to   those   who   are   most   exploited.   If 

I you cannot ensure a fair return, this is 
nothing short of exploitation. Should we not 
stop this exploitation ? You can certainly 
stop it. But, I cannot understand why there 
is lack of will in implementing this policy. 
So, my suggestion is that it is not 



141        Re. setting up of a [9 JAN. 1976]       Central Co-onlincttion Agency    142 

enough. Of course, the Prime Minister her-
self bus spoken about the 20-point pro-
gramme. I think we have to do much more 
than that. And, then, when we speak of 
socialism, it cannot be—as I said— a one-
way traffic and it should be a two-way 
traffic. Those who are at the top should be 
brought down and those who arc at the 
bottom should be helped to rise. It should   
be   like  that. 

Therefore, what is needed is to have 
something more than a ceiling on urban 
property. I do not think that merely having a 
ceiling on urban property is enough. There 
should be a ceiling on earnings also. Social 
justice demands that there should be a ceiling 
on earnings also. To me it seems [hat a 
person is entitled to receive only the 
equivalent of what he gives to the society. If 
1 render service in any form or in any way, I 
should receive only the equivalent of that 
service which I render. I should not take 
more. But when anybody by virtue of the fact 
that he is born in the family of a millionaire 
and makes a profit of Rs. 1,000 a day. takes 
away Rs. 1.000 per day and does not give 
anything to the society, that is not social 
justice. What I am saying is that you should 
ensure not to allow anybody to take more 
than what he sives to the society. (Time bell 
rings) That will be real socialism. If you 
really want to create a proper climate, you 
will not only have to restrict the urban 
property but you will also have to declare that 
you will not allow anybody to take anything 
in excess of j what he gives to the society. 
Therefore, it appears to me that the need of 
the day is | also to impose a ceiling on 
earnings. That | is my suggestion.    (Time 
hell rings') 

Sir. one or two more  points T want  to say.   
Then,   coming   to   workers'   participation.     
T   endorse   and   fully   support    the ; 
suggestion made by my colleague and friend 
Shri Rnchaiah. Yes. it is true that employers 
have invested capital. Why should we not 
return  capital  to    them in a    phased ' 
manner when workers  are  willing to con- i 
tribute and create a fund from which they will 
be able to return the capital?    If it is 

Rs. 5 lakhs, take Rs. 5 lakhs. This is the only  
way  to  secure effective  participation; 
of   workers  in   the   management  of   indus-
tries. 

Then, the last point about which I would like 
to make a reference is bonus. 4 P.M. It is 
true that the industry whijh does not earn 
profit should not be compelled to pay bonus. 
The principle is all right but the position is 
entirely different. You pa> a minimum 
bonus of 4 per cent. What does it represent ? 
It represents onlv 15 days' wages. There are 
workers who in spite of their  8 hours hard 
labour do not get Rs. 75 per month. The 
whole idea of the payment of bunus is that 
the workers whose earnings are very low, 
should get a little extra money to make up the 
defiiciency in their earning. That is the whole 
idea. The Supreme Court said that it is 
nothing but a deferred wage. It is only a 
wage in the sense that the worker does not 
get it immediately but gets it after a period of 
one year's service. Though it is termed as 
"bonus" it is, in fact, a wage. When you pay 
this to the worker; it gives him sotne relief. 
The Supreme Court also observed that in a 
given year even if you might not have earned 
that much profit, you can certainly adjust it 
in the next year's profits. Supposing next 
year the management earns some profit, it 
can certainly m:K<" in adjustment. In other 
words it will not be called upon to pay bonus 
when there is no profits. So, let there be a 
correct undemanding of the whole scheme of 
bxmtw and, therefore, my submission is. i' 
will be rather harash and unjust if we take 
away the right of payment of bonus to the 
workers. 

With   these  words.   Sir,  I  conclude. 
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MR. DEPUTY CHAIRMAN : You have to 
conclude now. You have taken 20 minutes. 
And according to the rules you cannot  be  
given more than   15 minutes. 

SHRI CUNANAND TH/VK.UR : Two 
more minutes, Sir. 

MR. DEPUTY CHAIRMAN : It is not 
possible because you must realise that on non-
official days if you do not finish within 15 
minutes, some other Member is affected 
because at five the whole thing is over.    If  
you  go  on  taking  five  minutes 

more, that means that one or two speakers are 
affected. So you will have to wind up. 

SHRI CUNANAND THAKUR   :   Sir. 
please give two more minutes only. 

SHRI KR1SHNARAO NARAYAN 
DHULAP (Maharashtra) : My hon. friend 
Shri Nagaraja Murthy has moved a very 
important Resolution. He wants, through this 
Resolution, that there should be some sort of a 
coordinating agency to see that this 20-point 
programme is, implemented throughout the 
country properly. 

Sir, I have heard the speeches of the 
Members of the Treasury Benches with rapt 
attention, and they have again dwelt upon the 
problems which have caused the declaration of 
the emergency. They have said that there was 
chaos, there was indiscipline, and because of 
that the Prime Minister and the President of 
India were forced to declare an emergency. 
But one important point which they miss is 
this that there is another reason which has   
been   given   by   the   Prime   Minister. 
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[Shri Krishnarao Narayan Ohulapj , 
She   said  that  she  has  declared  and  an-
nounced so many progressive schemes and \ 
policies but that because of the morchas, 
gheraos,  agitations  and  indiscipline  in  the 
country created by the Members of    the 
Opposition,    she     could    not    implement 
j them.    And after the declaration of emer-
gency she put  forth  before the    country 
this 20-point programme. She wanted the 
administration,  particularly the     Congress 
administration      throughout    the    country, 
and  ihe  Congress  workers  and   the  Cong-
ress Members of the Legislatures to make it 
a point    to see  that  this    programme I was 
properly implemented with a sense of 
urgency.    And     therefore   I   think     that 
i when the hon. Member moved this Reso-! 
lution, he was moving it as a sort of cen- I 
sure against the Government, bringing this 
fact to its notice that  six months     have 
elapsed after the declaration if the emer-
gency but still there is no machinery in this 
country to see that this    20-point    prog-
ramme is  being implemented. 

My hon. friend Shri Sardesai referred to 
the way in which the 20-point programme 
is being implemented  in Maharashtra. 

They have appointed a State-level com 
mittee. In the first meeting of that State 
level committee, the Chief Minister of 
Maharashtra gave a long speech of his own 
and the meeting ended. In the second 
meeting, the same thing was repeated. 
District committees have not been ap 
pointed up till now and there is on 
machinery at the tehsil level or at the 
village level. So merely because sermons 
are given by the Chief Ministers at the 
State-level meetings, I do not think any 
body in this House will come to the con 
clusion that they are serious about im 
plementing the 20-point programme. Sir, 
some committees have been appointed. 
Legislation has been passed in the State 
legislature asking the people to give up the 
surplus holdings which are with them. 
And committees have been appointed to 
enquire into cases wheTe surplus land 
above      the      ceiling is
 available. 
And in those committees, who are the 
members ?   Those who are big landlords, 

those who have submitted applications for 
exemption from  the ceiling,  are  in  these 
committees.    So how   are   they   going   to 
implement  this  thing  ?   The  vested  inte-
rests which are against giving their surplus 
land to the landless people are members of  
the  committees  which  have  been  ap-
pointed to enquire into surplus land holdings 
with a  view to  distributing  them  to the  
landless.    How  are  those  people  going to 
implement it ?    So, Sir, there must be  a  
will  to  implement  this programme. And we 
feel  that the Congress Party, as it is to-day, 
is not a well-knit, organised party.   That is 
my impression.   There are vested interests in 
the Congress Party    itself.    If at  all  they  
want to     implement this   programme,      
then   Madam      Prime Minister   and  the   
Planning   Minister  also will  have to  see 
that there  is some sort of a purging m the 
Congress Party itself. My friend referred    to 
the fact that still there  are some  agencies  
which are  coming in the way of the 
implementation of this programme.    Sir, the 
opposition parties are not working  at 
present.  Nobody     is allowed  to  open  his  
mouth  to  say  anything  against  the  20-
point  programme  or the emergency.   The    
whole machinery of the      Congress      
organisation    is    there; the whole 
machinery    of the Government is there.      
And in spite of that,  in spite of the calm and 
quiet everywhere throughout   these   six    
months  after    the  declaration  of  the  
emergency,   why   has    this programme  
not  been    implemented     properly?      
Why even    in    some  States    a beginning 
is  not     made  ?   That     is the question   
which   the  hon.      Minister,   Mr. Gujral, 
will have to answer.   When with a sense of 
emergency the programme was , declared,   
with  that     sense of emergency it ought to 
have been implemented. There-! fore. Sir my 
suggestion would be that they should make a 
beginning from the village itself.    Who   
will      know  who   is   having J surplus land  
?   Not     the man     who is sitting at the top 
in a Government office. He will  simply look  
into the record and ! then  he will  give  his  
judgment.    So  the I village panchayat 
should be made responsible  for  civing  
correct  information   from the village level.    
Who     are  unemployed 
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in the villages, who are partially employed, 
who are given seasonal employment,  who are 
having surplus land with them—all this 
information  can     only come     from  the 
lower  level    The  lowest     officer  of the 
Government machinery at the village level the 
patwari is the most corrupt officer, if he  is 
called    an  officer.       He  is  at    the lowest  
rung of the Government hierarchy and he  will  
always  side  with the  vested interests.    So the 
village panchayat should be made responsible: 
particularly the class which is badly in need of 
land—the land-hungry class, that is, the 
Scheduled Caste and  the      Scheduled     
Tribes—should   be represented   in  the   
village panchayat   and they should be made 
responsible for supplying this  information     to  
the  Government machinery. 

How many people are  unemployed     in the 
villages and what are we going to dc to  them   
? It  is  said  that bonded  labour j is being 
abolished.   Their     shackle is removed 
because of emergency. But is there any 
alternative employment available in the 
villages   for   those  who   have   been  freed 
from bonded labour ?    First, there should be 
a proper machinery to look into whether ' 
bonded  labour     is  completely     abolishedJ 

from the face of the country.    Then there j 
should be a list prepared of those who are ! 
freed from this bad custom and such people 
should   be   given  alternative    employment ! 
elsewhere.    After   27   years   of   indepen-
dence, there is no record of those unemployed 
in villages.    No statistics have been prepared.   
Therefore, a list of those people freed from  
bonded labour should be prepared.    A   bill   
on  this  subject   is  coming up.   There a 
provision has been made that the District 
Magistrate will, as far as possible,  try to  
rehabilitate those  freed  from this evil  
custom.    This phrase "as far as possible"     
gives   the   District     Magistrale enough   
scope  to  say  that     whatever he could  has 
been  done.    This  is  how  programmes   are   
being   implemented.     Those people freed 
from  this custom  should be given 
employment in factories in that particular  
district.   But  the  factories  are  not moving  
into backward  and     undeveloped 

areas, though they are being asked to go 
there. Unless and until factories are located 
in villages, employed villages will not get 
any job there. So, factories should, be 
started in undeveloped areas. Otherwise 
abolition of bonded labour will be achieved 
only on paper. 

It is said that house sites are given u> the 
poor in villages, and houses are being 
erected for them. It is interesting to know 
how many houses are being erected and 
what tyes of houses are being erected for the 
poor people. Will these houses be there this 
time next year ? People are given 13 poles 
and huts are built with mud walls and tiles 
are put on the roof. These poles are dug into 
the ground upto half foot  depth.   They  
cannot  naturally  with- 

ns.  
This type of houses are being erected n the 

village side. So, this is nothing but i joke 
played on the poor people. This ihoukl be 
completely stopped. The bureaue--acy which 
is having a hand in the imple-Tientation of 
these programmes is also doing this sort of 
thing. So, the Government should take note 
of this thing. Otherwise the whole money 
will become a waste and the whole labour 
will be wasted and again there will be an 
atmosphere of frustration. 

The last point that T would like to touch upon 
is the question of bringing down the prices. 
Sir,  there  is  a  clear-cut  disparity which   is 
visible   in   the     country.      The 
Government,   during     the  period  of  this 
emergency, is not touching the big people or 
the big money  bags or the industrialists.    On 
the    contrary,    they    are being given all the 
concessions.    I do not know wny.   There 
are  other   productive  forces also   in   the 
country.    The      villagers   are there who put 
in their labour, their sweat and their blood for 
greater production and if there is a bumper 
crop and  if there is more production,  then 
the   prices    crash town  to  such   a  level 
that  these  people find it difficult to sell their 
produce at a profit  and  find  it difficult  to 
continue  the 
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agricultural operations during the coming 
year. Therefore, it must be realised that this 
angle is there. 1 do not say that the 
Government is having an animus towards 
the village people or the agriculturists or that 
they are having some favourable altitude 
towards the industrialists. But they should 
take note of this situation when they want to 
bring down the prices. They must not forget 
that the peasantry in this country Is the most 
important group and once the peasantry is 
crushed, then the whole  nation  will  get  
crushed. 

With these words, I support this Reso-
lution. 

SHRI IRJENCBAM TOMPOK SINGH 
(Manipur) : Sir, I also rise to support this 
Resolution. This Resolution is also very 
important. Some Members from both sides 
of the House have dwelt on the 20-point 
economic programme and there are no two 
opinions about the importance and utility of 
this programme and the need of the hour is 
how to implement this programme. The crux 
of the problem is how to implement this 
programme effectively and purposefully. For 
implementing this programme effectively and 
purposefully, there should be a co-ordiniating 
agenc. and there should be a central co-ordi-
nating agency. Sir, I do not want to deal with 
the 20-point programme because most of the 
Members have already dealt with it. In this 
programme, some of the items are in the 
hands of the Central Government and some 
are in the hands of the State Governments. 
But the important question at the moment is 
how to involve the Members of Parliament in 
the implementation of this programme. The 
AICC has also given some instructions or 
guidelines and has issued a circular to the 
member belonging to the Congress Party to 
involve themselves in the implementation of 
this programme. But, you see. there are the 
State Governments and there are Ministries 
at the Centre and State and the im-
plementation of this programme is fo be 
dpne at various levels at the vil lage level. 

there is the district level and State level. 
Sometimes these programmes are in the 
hands of the officers also. So, in oulcr to co-
ordinate the work of implementation at these 
various levels, there should be a co-ordinating 
agency through which the implementation of 
most of the items in this programme should 
normally be the concern of the State 
Government-. But how to co-ordinate'.' How 
to have a Central agency to couduci a 
thorough examination to see how Jar in this 
State or that State the programme has been 
implemented and how much is to be done 
and so on. This is the real problem before us. 
In the National Development Council 
discussions used to take place and the Chief 
Ministers of the Slates used to come and Plan 
discussions were held either at the end of the 
year or at the beginning of the year. Officers 
used to come and the Ministers used to come 
and they used to discuss here in Delhi. If we 
are sincere I would like to see that we can 
have some agency for the collection of data 
and information for the Centra] Government 
and it may give directions lo the State Chief 
Ministers also. But, in the case of the 
Members of Parliament, Members of both 
the Houses, they are in the dark and they do 
not know how far in a particular State this 20-
point programme has been implemented and 
how many of 20-points are the direct concern 
of the State Governments and how many of 
them are taken up on a top-priority basis at 
the Centre and State. Some States may take 
up some programmes on top priority and 
some other Statss may take up some other 
points on a priority basis. Therefore, there 
should be an agency to give directions. To 
my mind, the-efore. the operative part of this 
Resolution is for the creation of a Central 
coordinating agency. Now. what will be the 
co-ordinating agency ? We have to see 
whether it can be like the PAC or the 
Estimates Committee or some such 
Committee of Parliament. We have to see 
what is the vuir-nosq and what is the 
function of the at;encv for co-ordination. 
That sort of committee will not be possible at 
the moment.     And    at    the    same    time     
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has become a national programme. There is 
no doubt about it. There are no two opinions 
about that. At the same time, during this 
emergency the Government and the Prime 
Minister is very keen to implement this 
programme. Therefore, my humble 
submission to the Government, through you, 
Sir, particularly to the Planning Minister, is 
that at least wc should have a national 
committee to look into the matter deeply and 
effectively as to how to implement this 
programme. The Prime Minister may be the 
Chairman. Chief Ministers or Ministers may 
be nominated and some Members of 
Parliament may also be nominated. There 
may be I central agency, a coordinating 
agency. We may discuss the problems. Sir, 
some problems may not be common to all 
States. Take, for instance, bonded labour. I 
came to know of it in the 20-point 
programme Bonded labour is never known 
to our part of the country. Some programme 
may be paramount in some State, and the 
same may not be applicable to some other 
States. The Prime Minister has also said that 
this 20-point programme is not an end in 
itself. 

As far as the implementation is con-
cerned, the Chief Minister of the State has a 
vital role to play, because he is at !he head 
of the administration in the State. But the 
Chief Minister alone will not do it. At the 
same time, bureaucrats are there. How far 
are bureaucrats committed to this 
programme ? They also need reorientation 
course. Not only that, we have to-in-volve 
people at the village level, at the district 
level and every other level where masses are 
there, because this programme is meant for 
the masses. Therefore, we have to compile 
all these reports up to date. After 
compilation of these reports regarding land, 
regarding handlooms, etc., when i! comes to 
implementation actually there will be certain 
difficulties. Vested interests will come, and 
sometimes it is an irony in Tndiar politics, in 
the so-called democratic system For 
example, even after 27 years of hide 
Dendence, we are depanding so much on om 
bureaucrats. 'Bureaucrats' is not a bad term 
T^^y  are  civil   servants.   I  do  not  know 

much about the Centre, because I am a new 
man in the Centre. When one of our 
colleagues becomes a Minister, sometimes 
he is listening more to bureaucrats rather 
than listening to his old colleagues who 
happened to be his comrade-in-arms in the 
struggle of economic, political or others. 
This is an irony of fate in India. 

Therefore, to have an agency is very 
important. It may be a small or big. Reports 
collected from different States should be 
examined by that agency and should be 
placed before both the Houses of Parlia-
ment. Only then will we in a position to 
have discussions in an effective manner, 
otherwise this programme would be just 
like 'mantras' or slogans Some Members, 
and even some Chief Ministers—I will not 
cuote   names—said   that   this   is   just    
like 
the   Gita .......... Lord  Krishna   speaking  to 
Arjuna, and so on. If these things are cor-
rectly implemented, that will be in the best 
interests of the common people. 

I will not deal with all the programmes 
because it will take valuable time of the 
House. I will finish within a minute. We are 
thinking about wages. The Members of 
Parliament who draw Rs. 51 per day as 
their  wage are also wage earners. They 
sacrificed their lives at the altar of national 
movement. Now he is also a careerist are 
more than the people who are ready to 
sacrifice for the country. The country is free 
and the nationalist people in different walks 
of life are supported to serve in different 
capacities in different States. After the 
emergency, Rs. 500 have been increased in 
the name of secretarial allowance. Even 
Members of Parliament having this as their 
only avocation and whose income is not 
supplemented by other sources, their 
condition is not good. If a person joints an 
Assembly at a young age, then even after 
serving for 4 or 5 terms, he will remain poor 
in old age. Shri Jairamdas Daulatram is our 
Member. ' When I was in the 5th Standard, 
he was the Governor of Assam.. He is a 
colleague. I of ours now. Therefore, even the 
Members ' of Parliament should be given 
pensions. If 
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previtaged M.P. those who happen to serve 
the country's cause are suffering, what will  
be  the condition of the common man  There 
may be 20 points or 40 points or 100 ! points 
programmes but they must be taken-up phase 
by phase. The life of the villagers or those 
who are "unemployed or landless or are 
having fixed incomes is very miserable.  For 
example,  some of our friends referred to 
minimum wages of this section or that  
section.     Why should  we try to | divide and 
rule amongst ourselves. Amongst the fixed 
income group, let us take from Rashtrapati Ji 
and come down to a peon. A  peon  has  to  
maintain  his  family.  He needs a hut, a 
bicycle, square meals and clothing.  He has 
to educate his children, i I won't say 
regarding the income gap. But at least some 
minimum wage or minimum | salary should 
be given to all. We should see to it. We are 
talking all the time about \ people  who  
remain   unemployed.  We  are' talking all 
the time about landless labourers and 
agriculturists. We talk about distribution of 
land all the time.   It is not easy to distribute 
land like that. Land belongs to those people  
who are privileged.     Therefore,   while   
taking  up   these   things,     we should have 
a national co-ordination committee with the 
Prime Minister at the top. The  State  Chief  
Ministers   and   Members of Parliament 
should be in it. 

And we may examine thoroughly as to 
how many out of this Programme should be 
on top priority basis in a particular State. A 
programme which is applicable to one State 
may not be applicable to other States. India 
is a vast country, the culture differs from 
one State to the other, the tradition differs 
from one State to the other. Therefore, in 
order to see to all these things, within this 
year, i.e. 1976 before it is too late, we 
should form a central co-ordinating agency. 
Only through that agency will we be in a 
position to open up our eye and see how 
many programmes are implemented. 

Thank you, Sir. 
SHRI JAGAN NATH BHARDWAJ 

(Himachal Pradesh) : Mr. Deputy Chair-
man,   Sir,   the   Resolution   moved   by  
my 

hon. friend is really very important and is 
according to the need of the time. Sir, he has 
pointed out the anomalies that arise at the 
time of implementation of the 20-Point 
Programme. He has given a very good 
picture of the anomalies that crop up. So, it 
is very essential that to deal with those 
anomalies and to do away the reverse 
effects of those things or the hardship to 
certain parties, there should be proper co-
ordination so that all those matters could be 
properly dealt with. In addition to 
anomalies, there are other very important 
aspects of the 20-Point Programme and 
those also need to be dealt with. 

Sir, take, for example, distribution ' of 
commodities. No doubt, there is some shape 
of distribution system in the country. But 
that sy*tem is required to be improved upon 
very elaborately. This requires proper 
thinking and proper planning. To do this sort 
of a technical work or what you call a veiy 
complicated Work, it is also essential that 
there should lie some experienced people, 
people having full knowledge as to how this 
thing should be carried out. Then only we 
can be perfect in the implementation of the 
20-Point Programme. For example, in the 
distribution system we want the involvement 
of co-operative societies. Now, if the co-
operative societies themselves are not 
properly planned, then the result will be a 
very reverse type of thing. So, the first 
requirement of the time is that we should 
make a list of important essential 
commodities which are basically needed. 
Then there should be a price system. Per-
haps, in today's List of Business, there is a 
Resolution moved by my friend, Mr. V. B. 
Raju. There, he has pointed out that there 
can be a differentiation between the prices of 
rural commodities and industrial 
commodities. So, a balance between these 
items is very essential. So, to think about all 
these matters, it is very necessary to have a 
machinery or a coordinating body. 

Sir,  another point is the workers' par-
ticipation  in  management.       The Labour 
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i just a tamasha.     This  is not a tamasha. 
1 Everybody knows that when something falls 
from above it comes to the ground. But it was 
Newton who codified this law of gravitation. 
Newton was a great scientist and this law is 
the result of his think- 
| ing. Take, for instance, Aryabhatta; this is the 
projection of thoughts that Newton gave. So, 
our Prime Minister has given a similar thing 
and this is not a tamasha. She has pinpointed 
that this is the thing which is essential for poor 
people. She smelt the pulse of the poor people 
and she has brought to the notice of the public, 
the Government and the leaders that they will 
have to concentrate on these things. So, though 
this is a new thing, this is jiiit like the action of 
Newton who pinpointed the ordinary thing 
which became the basis of so much 
development on earth that we cannot forget it. 
Same is the case with the programme given to 
us by the Prime Minister. There are not 
ordinary things. We are very serious and our 
Prime Minister is very serious and our 
Government is serious. Our Government has 
owned this programme. This is not the 
weakness of the Government that she has 
brought out. But the thing is that whatever we 
have done requires improvement. If we make 
improvements, it will be more and more useful 
to the people. Therefore, keeping all these 
things in view, I think, this Resolution 
deserves very careful consideration. I, 
therefore, fully support  it  and  with  this  I  sit  
down. 

Thank you. 

MR. DEPUTY CHAIRMAN : The House 
stands adjourned till 11.00 A.M. on Monday, 
the  12th January,  1976. 

The House then adjourned at five of the 
clock till eleven of the clock on Monday, the 
12th January, 1976. 
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Ministry has drawn up a scheme for 
workers' participation in the manage ment. 
But how to implement it? Then is no willing 
co-operation from the side of employers to 
implement it. Now, there is the question of 
bonus. In the matter of bonus, there is one 
difficulty that the workers have no say in the 
matter of preparation of balance-sheets. If 
the worker has some say in the matter of 
making purchases or making adjustments 
and appropriations, etc. then there is no 
difficulty, and the workers will know 
themselves that this is the profit they make. 
The attitude of the workers is well-known; 
they are very co-operative. They understand 
the requirements of the nation. They are 
very liberal. They themselves are good in 
their attitude. But the difficulty is, they feel 
that they have no say in the matter of 
calculating the bonus. One condition is that 
bonus will be available subject to profits. It 
should be there. It is a national policy. And' 
we must cooperate,  and we have been co-
operating. 

The  workers  should co-operate  at     all 
stages. 

But,  it  is  very desirable to understand 
their heart  and see how  they feel     anc 
how they think about these things. So, foi 
this purpose if there is a joint managemeni 
system   and  workers   are     allowed     
intc management committees and have a 
righ and privilege to    check up the'  
balance sheets  and  calculate  profits,   
what  is  the harm in giving bonus subject to    
the condition  that   there  are  profits?   
These  are the  basic points  which  make  it  
essential that there should be a co-
ordinating agency or body, as    my friend    
has    demanded. Such a bodv should not 
only be    at    the Central level but in the 
States also. There should be such bodies 
because    this    is a serious  step  that our 
Prime Minister has taken.   My friend has 
said : well, this    is 


